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CADETS IN THE N. D. A. 

•2372. Shri A. K. Gopalan : Will 
me Minister of Defence be pleased to 
state: 

(a) how many gentlemen cadets 
have been on the rolls of the National 
Defence Academy during the past 
three years ; 

(b) how many cadets have been 
discharged during the past 3 years and 
for what reasons ; and 

(c) after how many . years of 
training were the cadets discharged? 

The Minister of Defence (Shri 
Gopalaswami): (a) 2,348 cadets were 
on the rolls of the Academy durmg 
the period of three years from July 
1949 to June 1952. 

(b) and (c). I lay four statements 
on {he Table of the House. [See 
Appendix XI annexure No. 19.] 

Shri A. K. Gopalan: Are the Gov-
ernment aware of the fact that some 
cadets were withdrawn after a tram-
ing of 3! years on the plea that they 
did not have the Qualifications to 
make them fit as officers? 

Shri Gopalaswami: Yes. There have 
been one or two cases where cadets 
were withdrawn from the Academy 
after a period of about three years. It 
is quite possible that they were with-
drawn because it was considered that 
they would not make suitable officers 
in the Army. 

Shri A. K. Gopalan: Are Govern-
ment aware of the fact that some 
cadets have been withdrawn on such 
grounds as colour, personality, lack 
of confidence, etc.? 

Shri Gopalaswa.mi: Quite possibly 
that is one of the qualifications which 
are required in an officer of the Army. 
He must have confidence. If lack of 
confidence is proved, then he is unfit 
to be an Army officer. 

Shri A. K. Gopalan: Also colour and 
personality? 

Shri Gopalaswami: I do not think I 
have come across any cases of that 
sort. 

Shri B. S. Murthy: May I know. Sir, 
how many of these cadets are drawn 
from the Scheduled Castes and 
Scheduled Tribes? 

Shri Gopalaswami: I have no infor-
mation on that point. 

lilhri K. K. Basa.: May I know if 
such discharge of cadets has anythm. 
to do with their political opinions? 

Shri Gopalaswami: Well, Sir, I do 
not think they are given opportunities 
for expression of political opinion 
when they are in the Academy, but if 
they did express opinions which mili-
tated against the security of the State 
for in.stance action would be taken. 

Shri A. K. Gopalan: Have they been 
provided with any alternative appoint-
ments? 

Shri Gopalaswami: No, Sir. I do not 
think the Academy undertakes it. 

INDIAN AUDIT DEPARTMENT 

•2373. Shri A. K. Gopalan : Will the 
Minister of Finance be pleased to 
state: 

(a) how many complaints regarding 
the working of the Indian Audit 
Department have come to the notice 
of the Government; 

(b) are Government aware of long 
delays in settlement of pension and 
provident fund cases in the office of 
the Accountant General, Bombay ; 
and 

(c) how many resignations have 
been received by the Government 
from the Bombay office, and why? 

The Minister of Finance (Shri C. D. 
Deshmukh): (a) A list of the com-
plaints is not maintained but appro-
priate action is taken on them. 

(b) No, Sir. But some inevitable 
delay occurs owing to the receipt of 
incomplete papers and I understand 
that the State Government, with the 
assistance of the Comotroller and 
Auditor General, are taki~ steos to 
surmount this difficulty. 

(c) None, Sir. But it is understood 
that, in 1951-52, 128 from the Account-
ant General's total subordinate staff 
of over 1,500 tendered their resigna-
tions to him. 

Shri A. K. Gopalall: May I know 
whether the delay in the settlement 
of pension and provident fund cases 
is due to shortage of staff in the 
department? 

Shri C. D. Deshmukh: The principal 
causes for the delay are receipt of in-
complete papers from the administra-
tive offices, and I fear somewhat of a 
decline in administrative efficiency. 

Shri Me«hnad Saha: Does the hon. 
the Minister consider that the agencies 
which they have got for estimating: 
the costs of production are satls· 
factory? 
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Mr. Speaker: I do not know how 
costs of prodlcctlon ai-'i;e out oJ. this 
question. 

Shri B. S. Murthy: May know 
whether this delay is purposive or 
accidental? 

Mr. Speaker: It is all a matter for 
inference. 

Shri Altekar: What is the usual time 
that is taken for the settlement? 

Shri C. D. Deshmukh: 
notice for this question. 

require 

cosr-ACCOUNTING OF SACKI'IG A"<D 
HESSIAN 

•2374. Sbri RaJagopala Rao: Will the 
Minister of Finance be pleased to 
refer to the reply given by the Minis-
ter of Commerce and Industry to 
starred question No. 1704 on the 11th 
July, 1952 and state as to how the 
cost accounting is arrived at in the 
Jute Mills and on what basis the 
Income-tax is levied on the same? 

(b) How the Reserve Bank came to 
the conclusion of certain figure by 
making only enquiries from the repre-
sentatives of trade and industry with-
out actually finding out the cost of 
production themselves or by experts 
from outside in one or two mills as is 
done in other indus'.ries such as Sugar, 
Groundnut, Cement etc.? 

The Minister of State for Finance 
(Shri Tyagi): (a) There is no informa-
tion with the Government as to whe-
ther any cost accounting is adopted by 
the Jute Mills. Cost Accounting has, 
ho\vever. no direct bearing on the 
determination of artual profits earned 
by a Manufacturing concern. Income-
tax is levied on the Jute Mills general-
_!:.· un 1-he busi~ of profits as disclosed 
by the audited creounts of the Mills 
:::t.bject to necessary adjustments 
ur:drr ti:1c: Income-tax Laws, or by 
estimating the profits. where the ac-
rounts are no~ availabk or nre not 
reli:Jble. 

(b J The object of the Reserve Bank's 
erE1uiries was to determine how the 
export~ of .Jute manufactures would 
be affected by the prices of raw jute in 
order to enable them to forecast the 
probable trend of Balance of Pay-
ments For ~his ourpose a detailed 
costing of the production was not 
nccess'1ry and no great accuracy is 
C'laimed for the figure. The enquiry is 
not comparable to the investigation by 
the Tariff Board or Tariff Commission. 

The Reserve Banks figures are also 
not binding on the Income-tax Depart-

ment. 

LAWRENCE AND LoVEDALE SCHOOLS 

*2375. Shrl Telkikar: Will the 
Minister of Education be pleased to 
state: 

(a) the medium of instruction in 
Ll_lwrence School at Sanawar (Simla 
Hills) and Lovedale (Nilgiris); 

(b) the subjects to which greater 
attention is paid; and 

(c) the qualifications required to 
join the above schools? 

The Parliamentary Secretary to the 
Minister of Education, and Natural 
Resources and Scientific Research 
(Shri K. D. Mala'riya): (a) English. 

(b) Equal attention is paid to all 
s_ubjects taught. in the school with par-
~1cular emphasis on character build-
ing. 

( c) Children between the ages of 5 
to 13 are eligible to join the schools. 

Shri Telkikar: May I know the dura-
tion of the complete course? 

Shri K. D. Malaviya: I require 
notice. 

Shri Telkikar: May I know the 
number of male and female students 
in each school? 

Shri K. D. Malaviya: I have not got 
the numbers with me just now. 

Shri Telkikar: What are the pros-
pects for the passed students? Can 
they be absorbed in th2 Government 
services? 

Shri K. D. Malaviya: The prospects 
are as bright for them as for those 
from other schools. 

Shri N. M. Lingam: Have the gov-
ernment go~ any proposal to abolish 
the Senior and Junior Cambridge 
school courses'? 

Shri K. D. Malaviya: There is al-
ready 2 Committee s:tti:1g over this 
mattrr. As :ooon <'-:0 the cxaminatirJns 
are O\'er. !he Govcrnnv-~nt will take a 
decision 

Shri A. C. Guha: May I know whe-
1 her the Government h;:is formulated 

·any policy for these public schools. 
and if so, what is that policy? 
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